
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH. JABALPUR

Original Application No. 609 of 2004

Jabalpur, this the 4th day of August, 2004

Hon'ble Mr. Sarueshuar Jhe, Administrative Member 
Hon'ble Mr. Madan Mohan, Judicial Member

Mukesh Singh,
S/o Shri Megh Singh,
Aged about 30 years,
R/o Village & Post Dabla,
District Seekar(Rajastahn). APPLICANT

(By Advocate - Shri V. Tripethi on behalf of Shri S.Paul)

VERSUS

1 . / '  Union of India,
Through its Secretary,

Ministry of Human Resources &
Development (Education Deptt.)
New Delhi.

2 .  Deputy Director,
Navodey Vidhyalaya Samiti,
Department of Secondary Education
& Higher Education, Govt, of India,
Indira Gandhi Stadium, IP Estate,
Nau Delhi - 110 002.

3. Commissioner,
Navoday Vidhyalaya Samiti,
Department of Secondary Education 

& Higher Education, Govt, of India*
Indira Gendhi Stadium, IP Estate,
Neu Delhi 110 002.

4 . Principal,
f *  Jauahar Navoday Vidhyalaye,

Neemuch(M.P.)

5 .  Smt. Sandhya Singh,
Trained Graduate Teacher,
Jauahar Mavoday Vidhyalaya,
Naemuch(M.P.) RESPONDENTS

0 R D E R(ORAL)

By Sarueshuar Jha, Administrative Member -

Heard the learned counsel for the applicant.

2 .  It is observed that this application has been.filed

against the impugned order dated the 24th April, 2004 (Annexure 

A-l), uhereby the'services of the applicant have been terminated 

uith effect from 5*3 .2004 .  On perusal of the facts of the case 

it is  observed that the applicant has not filed jĵ _, statutory 

appeal against the said impugned order. He has, as such, not



*  2 *

exhausted  the departmental  rem ed ies  a v a i l a b l e  to him#

3* Hence, ue are o f  th e  c o n s id e r e d  o p in io n  t h a t  i t  would

be a p p ro p r ia te  t o  d i s p o s e  o f  t h i s  O r i g i n a l  A p p l ic a t io n  at  the  

adm iss ion  s tage  i t s e l f  with l i b e r t y  b e in g  granted to  the 

a p p l i c a n t  to  f i l e  an a p p ea l  to  the app ro p r ia te  a p p e l l a t e  

a u t h o r i t y  i n  the  matter and uhich the a p p e l l a t e  a u t h o r i t y  s h a l l  

be c o n s i d e r in g  and d i s p o s i n g  o f  e x p e d i t i o u s l y *  i n  any case

w i t h i n  th r e e  months o f  the  same hav ing  been f i l e d  by the  

a p p l i c a n t .  Ordered a c co rd in g ly*

(Madan Rohan)
J u d i c i a l  Member

( S a r u e s h u a r  D h a )  
A d m in is tr a t iv e  Member

nSA*»

*̂5313351 ................................. ........
3T'aJffeTc7: —

(i) -.TH-a a
airfes ..................... dSijrw 5“  ̂P ( y ^

.....................abrjt4M

{«) sky.31., ri




